RBI/2008-09/331
UBD. PCB. Cir. No. 31 /09.39.000/2008-09
December 26, 2008

To
Chief Executive Officer
All Primary (Urban) Co-operative Banks

Dear Sir/Madam

Detection and impounding of Counterfeit Notes —

Issue of Receipt to tenderer -

Please refer to para. 3 on Issue of Receipt to the tenderer of a counterfeit note detailed in
the Master Circular DCM (FNVD) No. G — 1 / 16.01.05 / 2008- 09 dated July 1, 2008
(available on our website www.rbi.org.in) relating to detection and impounding of counterfeit

notes issued by Department of Currency Management, Central Office.

2. Complaints are being received from the public that while impounding a counterfeit note,
the tenderer is not informed the reasons for deeming a note as counterfeit. It is advised that
the format of the receipt at Annex | of the Master Circular has been modified with immediate
effect indicating the parameters on which a note is deemed as counterfeit. A copy of the

amended proforma of the receipt is enclosed.

Yours faithfully,

(S. S. Barik)
General Manager
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Acknowledgement Receipt to be issued to the tenderer of counterfeit notes
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Serial Number: of the Receipt-
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(Name and address of the tenderer) is/are counterfeit and has/have therefore
been impounded and stamped accordingly.
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(Signature of the tenderer) (Signature of the counter cashier)




